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Orders 

Mr.Devendra Raghav - Counsel for applicant 

Mr.Javed ChauChary- Counsel for respondents 

Heard the learned counsel for the partiee. 

The learned couneel for the applicant subndte that 

representation (Annx.A3) of the applicant dated 1.6.94. 

-regarding the relief sought fer is pending consjceration with 

the reepcndente and no final dedsicn on the representation 

has. yet _ been taken ae appeare frciP letter dated 20.1]. 96 

( Annx. R6) • He eubmi t s that necessary dj recti ens may be given 

to the respondents for disposal of the respresentaticn within 

a epecifieo period. 

In view of the submissions of the learned counsel for 

the applicant~· we direct the respondents to dispose of the 

representation dated 1.6.94 (Annx.A3) by a reasoned ana 

speaking order within a perjcd cf 6 months from the date cf 

receipt of a ccpy of this order. In case the applicant has any 

grievance against the order on representationu he can approach 

the appropriate fc~um for redressa1 of his grievance. ~ith the 

above djrections. the O.A is dispo~eo of with no order as tc 

ccsts. 

. A copy of the O.A with annexur:,es thereto may be sent 

tc the respondents. 

In view of the order passed as 

stan~spcsed 

(N.P.Nawani) 

Member (A). 

ct. 

abovew ~.A No.200/96 

Merrber ( J ) • 


